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COUNCIL OF STATE.
Wednesiday, the 9th September, 1925.

The Council met in the Council Chamber at Eleven of the Clock, the 
Honourable the President in the Chair.

QUESTIONS AND ANSWERS.
Leave Rules and Furlottgh Reculations in force on the Bombay,

Baroda and Central India Railway.
105. The Honourable Sir DEVA PRASAD SARVADHIKARY : 

Would the Government be pleased state whether the leave rules and reviaed 
furlough regulations obtaining in the Bombay, Baroda and Central India Rail­
way are in effect as follows :

(t) The total amount of furlough, whether ordinary, on medical certi­
ficate, or on urgent private affairs with allowances, which may 
be granted, is limited to six years ;

(u*) Furlough earned is one-fourth of active service rendered;
(nt) Furlough on medical certificate is granted for a period not exceed­

ing two years at any time, on the production of a medical certi­
ficate, etc. ;

(tv) Furlough on urgent private affairs for a period not exceeding six 
months in all during an employee s whole service, may be granted 
at any time ;

(v) Leave without pay may be granted at any time to an employee*
to whom no other leave is due ;

(vi) Under exceptional circumstances, employees who are actuajjy laid
up by sickness may be allowed leave of absence, either in instal­
ments, or in one period to the extent of thirty days in each 
calendar year, without deduction of pay ;

(vii) Privilege leave on full pay may be granted to the extent of one
calendar month for every eleven calendar months on duty with­
out interruption; and

(tHu) Language examination leave on full pay is granted up to a maxi­
mum of two months in all ?

The Honourable Mr. D. T. CHADWICK : Yes.
Applicability of the Leave and Furlough Regulations in porcb ok

THE Bombay, Baroda and Central India Railway to European
Employees.
106. The Honourable Sir DEVA PRASAD SARVADHIBLARY:

Is it a fact that the above rules are appUcable to all Eiuropeana in the eaperior 
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grades in the permanent employ, including probationers, and to all European 
Bubordinates drawing Bfi. 300 per mensem and over, or on incremental pay, 
the sanctioned maximum of w hi^  is Rs. 300 or over, and that since April 1916 
the Board have extended the application of these rules to the following em­
ployees

All European employees, drawing not less than Rs. 150 per mensem who 
have rendered ten years’ continuous good service. In cases of 
those transferred from other lines ten yeartt’ service counts from 
dates of appointment on other railways ?

T h e  Honourable M r. D. T. CHADWICK : Yes.

loSAVE R u le s  applicable to Indian Employees on the Bombay, Baroda 
AND Central India Railway.

107. The H o n o u r a b l e  S ir  DEVA PRASAD SARVADHIKARY : 
1̂  a fact that except where specially mentioned, these rules do not apply

tQ Indiana  ̂and that leave to emj)loyees to whom the foregoing roles are not 
applicable are Indian oflScers, and Indian subordinates who are on incre­
mental pay, the sanctioned maximum of which is Rs. 300 or over ?

T h e  Honourable M r. D. T. CHADWICK : Yes.
L e a v e  Rules and Furlough Regulations in force on the Bombay, 

Baroda and Central India Railway.
108. T h e  Honourable Sir DEVA PRASAD SARVADHIKARY : 

1$ it also a fact that in the case of sick leave on half pay sixty days in the year 
may be accumulated to a maximum of six months ; and that leave on half 
pay tnay be granted prior to retirement as follows :

4 months after 20 years’ continuous service ;
6 months after 22 years’ continuous service ;
6 months after 25 years’ continuous service ?

The Honourable M r. D. T. CHADWICK : Sick leave on half pay can 
be accumulated to the extent of six months at a rate not in excess of 30 days 
in the^alendar year. The reply to the latter part of the question is in the 
affirmative.

L e a v e  Rules and Furlough Regulations in force on the Bombay, 
Baroda and Central India Railway.

109. The Honourable Sir DEVA PRASAD SARVADHIKARY: 
Is it a fact that as a consequence of the above rules, even subordinate Europeans 
and Anglo-Indians enjoy the same rights as European officers which are 
denied to Indian officers whose subordmates the first mentioned European3 
and Anglo-Indians are ?

T h e  Honourable M r. D. T. CHADWICK : Yes.

XiBAVB R uLE3 in fo r c e  ON GOVERNMENT RAILWAYS AND COMPANY-
Managed Railways.

IJO,. The H o n o u r a^ l ^ Sir  DEVA PRASAD SARVADHIKARY : 
Would the.Qovemment be pleased to lay on the table the correspQndiog^rujQS 
in @oV€ihunent railways and other company-managed railways ?
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T h b  H o n o u r a b l e  Mr. D. T. CHADWICK; CopieB of the Fundamental 
and Supplementary Rules which apply to State Railway staff and of the rules 
laying d6wn for the guidance of Railway Companies the limits within which the 
Boards of Directors of Company-worked lines can frame leave rules for their 
own employes are in the library.

T h e  H o n o u r a b l e  S ir  DEVA PRASAD SARVADHIKARY; Is there 
any reason why the rules which my Honourable friend has just mentioned aud 
the rules obtaining on th*̂  Bombay, Baroda and Central India Railway should
not be on the same lines ?

T h e  H o n o u r a b l e  Mr. D. T. CHADWICK: We leave the question of 
fixing the leave rules for their subordinates to the Companies and the Boards 
of Directors who have been entrusted with the management of the railway. 
The Government restrict themselves to laying down the maximum leave rules 
within which the Railway Companies and Board of Directors have free scope.

T he H o n o u r a b l e  M r. K. C. R O Y : Am I to understand that the 
Agents have full powers to act as they like under these rules ?

T he H o n o u r a b l e  Mr. D. T. CHADWICK: Yes, under the control 
of their Board of Directors.
E x p e n d it u r e  in c u r r e d  b y  th e  G o v e r n m e n t  of  I n d ia  on  th e  B r it is h  

E m p ir e  E x h ib it io n  a t  W e m b l e y .

111. T h e H o n o u r a b l e  M r. MANMOHANDAS RAMJI : WiU the 
Government be pleased to state :

(a) the total actual expense incurred by the Government of India in
participating in the Wembley Exhibition, 1924 ;

(b) the total number of stalls reserved for India ;
(c) the total amount realised by the Government by the letting out of

stalls ;
(d) the number of stalls let out to Indians ; and
(e) the total number of Indian exhibitors that participated in the

Exhibition ?
T he  H o n o u r a b l e  M r . D. T. CHADWICK: (a) The tota l actual ex­

penditure for three years ended 1924-25 was as follow s :—
In India .. .. . .  . .  Rs. 138,174
In England ..........................................£ 181,258

In addition, expenditure approximating rupees three lakhs has been incurred
by Railways.

(b) India had her own complete pavilion,
(c) In India .. .. .. .. Rs. 3,34,825

In E n g la n d .......................................... £ 22,019
(d) and (e). The total number of private exhibitors in the Indian pavilion

were approximately 500, of whom over 90 per cent, were Indians.
The particulars given in this reply do not cover Burma, which hftd: its 

own pavilion and made its own arrangements.
M104CS A 2
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T h e  H o n o u r a b le  Dr . DWARKANATH MITTER : Will the Qov- 
emment be pleased to state whether the report on the working of the Exhibi­
tion has been received from the Exhibition Commissioner and, if so, whether 
they would lay it on the table ?

The H o n o u r a b le  Mr . D. T. CHADWICK: The Exhibition Commis­
sioner has just finished his report and it will take some little time to be pub­
lished. I do not propose to lay it on the table as it will be too bulky, but it 
will certainly be published.

T h e  H o n o u r a b l e  Mr. G. A. NATESAN : Will the Honourable Member 
tell the House whether the one lakh of total expenditure incurred includes the 
expenditure incurred by the various Provincial Governments ?

T h e  H o n o u r a b l e  Mr . D. T. CHADWICK: That was expenditure
incurred by the Central Government. It does not include the expenditure 
incurred by Provincial G overnm ents or expenditure incurred in England by 
the Central Government.

R e c e ip t s  fr o m  a n d  E x p e n d it u r e  in c u r r e d  on t h e  B r itish  E m pir e  E x h ib i ­
t io n  a t  W e m b l e y .

112. T h e  H o n o u r a b l e  M r . MANMOHANDAS RAMJI : Will the 
GJovemment be pleased to lay on the table a detailed statement showing the 
various items of receipts from and expenditure for the Wembley Exhibition, 
1924, classified under separate and distinct heads ?

T he  H o n o u r a b l e  M r . D. T. CHADWICK : A statement is laid on the 
table.
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s t a t e m e n t .

Receipts in England.
Rents realised . .  . .  . . . .  £ 22,019
Sale proceeds of the Indian pavilion .. .. £ 18,383

Receipts in India.
Rents realised . .  . .  . .  .. . .  R b. 3,34,825
Amount realised from advertisements in the Exhibition Cata- Rs. 6,626

logue.
Recoveries of service payments . .  . . . .  Rs. 5,522

Expenditure in England.
Building and fixture . .  . .  . . . .  £ 131,708
Central exhibits . .  . .  . . . .  £ 25,662
Establishment . .  . .  . . . .  £ 10,627
Contingent and other charges . .  . . . .  £ 11,932
Indian Band . .  . .  . . . .  £ 1,329

Expenditwre in India.
Establishment, cpotingent and other charges . .  Rs. 86,070
Central exhibits . .  . .  . . . .  Rs. 52,104
lU flw ajs . .  , .  . .  . . . .  Rs. 3,04,000



The H o n o u r a b i.k M r . J. CRERAR (Home Secretary): I m ove:
“  That this CJouncil recommends to the Governor General in Council that he do 

proceed to make the amendments in the Electoral Rules required to give effect to recom­
mendations Nos. 8 and 9 in the Majority Report of the Reforms Inquiry Committee.”

I think, Sir, I shall discharge my obligations in regard to this Resolution 
if I explain as Lriefiy and concisely as possible, firstly, what the genesis of 
these recommendations was ; secondly, what the precise effect of the recom­
mendations is, and thirdly, what procedure it would J)e necessary to adopt 
in the event of the House accepting this Resolution. Now, Sir, firstly as 
regards the genesis of these recommendations, we have to go back to the 
provisions of the Government of India Act and the rules framed thereunder, 
and the opinions expressed by the Joint Select Committee both on the Bill 
itself, as it then was, and on tlie Rules. The first point to observe is that the 
Government of India Act itself imposes no disqualifications on the ground 
of sex in the matter of admission to the electoral rolls or in that of the right 
to stand for a seat either on the Local Legislative Councils or on either Chamber 
of the Central Legislature. As there is no statutory provision of that charac­
ter, it is open to the (jovernor General in Council to make such provisions in 
that resj)ect as he considers fit. Now, when the rules were first under 
consideration, the Joint Select Committee expressed their opinion on the 
general question of franchise for women in the following terms :

“  The question whether women should or should not be admitted to the franohiae on 
the same terms as men should be left to the newly elected Legislative Council of each pro­
vince to settle by Resolution. The Government of India should be instructed to niake 
rules so that, if a Legislative Council so voted, women might be put upon the register of 
voters in that province. The Committee have not felt able to settle this question them­
selves, as urged by the majority of witnesses who appeared before them. It seems to 
them ” —  -

and this is important—
“ to go deep into the social system and susceptibilities of India, and therefore, to be a 
question wWch can only, with any prudence, be settled in accordance with the withes 
of Indians themselves as constitutionally expressed."’

The matter was furtlier dealt with by the Joint Select Committee in their 
Report on the draft Rules, and they observed as follows. Their observation 
which I am about to quote relates to the electoral rules for the Legislative 
Councils of the provinces :

“  The second proviso to Rule 7 for all Councils carries out the recommendation of 
the Committee in connection with the Bill relating to Women’s Franchise. Without in any 
way modif3ring their views on this subject, the Committee think it essential that a con­
stitutional change of this importance should be effected only as the result of a genuine and 
considered opinion of the majority of the Council, and they have therefore provided that 
before a Resolution on the subject can be moved, the mover must give not less than one 
month’s notice of his intention to move.”

Now, Sir, that is a reference—I should make this perfectly clear— t̂o the 
electoral rules of the Local Legislative Councils, and the proviso referred to 
by the Committee stands in those rules in the following terms:

“  Provided further that if a Resolution is passed by the Council, after not leu  than one 
month*! notice has been given of an intention to move such a Resolution, recommending
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[Mr. J. Crerfcr.]
that the sex disqualification for registration should be removed cither in respect of womefi 
generally or any class of women, the Local Government shall make regulations providing 
that women or a class of women* as the case may be, shall not be disqualified for regis* 
tration by reason only of their sex.”  •

The House will observe that this proviso contemplates that if a Resolu­
tion of the character described is passed by a local Legislative Council, the 
Local Government are bound to give effect to it by regulation. Now, Sir, 
from the case of the local Legislative Councils we pass on to the case of the 
Indian Legislature, and, in particular, to what wo are directly concerned with 
to-day, namely, the Council of State.

The Joint Select Committee observe as follows:
Changes have been made in the rules for the Indian Legislature similar to those 

described in paragraphs 8, 9 and 10. But with regard to women’s f ranchifie t ho Committee 
have thought it d^irable to safeguard their original intention that the decision 
of this question for each province should rest with the Provincial Legislature, and they 
have accordingly provided that a Resolution by either Chamber of the Indian Legislature 
in favoiir of en^nchising women as voters for that Chamber shall have effect in a pro- 
Tinoe only if the province has itself already taken this step for its own Council.

Now there are two points which I wi.̂ h to emphasise arising out of this. 
'Hie first is that these recommendations refer solely to the franchise, that is 
to say, to the admission of women to the electoral rolls as voters ; they do 
not relate to the admission of women to the right to stand as candidates for 
either local Legislative Councils or for the Indian Legislature. That is a 
separate issue which I shall deal with separately. The second point to which 
I wish to invite the very close attention of the House is this, that the Joint 
Select Committee expressly contemplated that the initiative in this matter 
should lie firstly in the hands of the local Legislature, and, when the question 
developed into a question of whether women should be entitled to vote for 
a constituency of the Council of State, it should be necessary that there should 
be agreement between the local Legislative Council concerned and the Council 
of State. Effect has duly been given to the recommendations of the Joint 
Select Committee on this point. 1 read a few moments ago the proviso relat­
ing to women’s franchise as it appears in the electoral rules of the local 
Legislative Councils. I will now read the proviso to electoral rule No. 7 as it 
affects the constitution of this House. It is as follows :

“  Provided further that, if a Resolution is passed by the Council of State after not 
less than one month's notice has been given of an intention to move such a Resolution, 
recommending that the sex disqualification for registration should be removed either in 
respect of women generally or any class of women, the Governor General in Council shall 
make regulations providing that women or a class of women, as the case may be, shaH not 
b© disqualified for registration by reason only of their sex, if they are not so disqualified 
for registration as electors for the Legislative Council of their province.”  ’

The effect of that is that before any Resolution of this Council admitting 
women to the franchise can be effective, it must be preceded or followed by a 
Resolution in the local Legislative Council concerned; that is to say, the Legis­
lative Coimcil of the province in which the constituency in point is situated.
I hope liiat is clear. I will repeat once more that the recommendations of the 
Joint Select Committee and the rules which were passed in accordance with 
those recommendations deal only with the question of the vote, not with the
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question of the right to sit, and in so far as the admission of women to th«f Vote 
is concerned, no further amendment of the electoral tules of any province or 
either Chamber of the Central Legislature is necessary.

I pass next to the actual recommendation made by the Eeformd Inquity 
Committee. The recommendation made in paragraph 66 of their Report is not 
at the present moment any immediate concern of this Council. It refets to the 
two constituencies of Delhi and Ajmer-Merwara which return Meniberti to the 
Legislative Assembly.

We are not therefore directly concerned with that question. If at any time 
in the future these constituencies were given the privilege of returning a m^mbci 
to this Coimcil, then the question might conceivably arise. It is not at 
present moment a practical issue. The recommendation of the Roforma 
Inquiry Committee which does directly concern this House is contained in 
paragraph (>7 of their report and the cfEcct of that is that electoral rule 5 which 
prescribes tjie qualifications of persons eligible to sit as Members of this Council 
Bhould be amended on the lines of electoral rule 7, so that in the event of this 
Council passing a Resolution affirming that women ought to be permitted to 
sit as ^Members of this Council and of a similar Resolution being passed in the 
Legislative Council of the province concerned, effect will then be given to it in 
the same manner as it may now be given in the matter of right to vote. That> 
Sir, is the recomniendation before the House.

I shall now briefly state what the present situation is. As regards the 
removal of the (lisqiiMlification of women to vote, Resolutions of the character 
conteniplateil in the. })roviso have been passed by the Legislative Councdls 
of Madras, Bombay, the United Provinces, and, I believe, recently of Bengal* 
In the other f)rovinces either such Resolutions have not been moved or they 
liave been moved and have been rejected. The case of Burma stands on a 
somewhat dilTerent footing. In view of the position traditionally occupied 
by Burmese women in Burma, wlien the electoral rules for that provinde 
were framed no disquali(i(‘ation in the matter of the right of women to vote 
was set up and the Le<:?islative Council of Burma was given the same preroga* 
tive with rep;ard to the tidmis.sion of women for membership of that CouBdi 
which will 1)0 the ])rcro^ative of this House and the Legislative Councib 
this Resolution is carried ; but no such Resolution, to the best of my know­
ledge and l)elief, has so far })een moved and passed by the Legislative Council 
of Burma. The situation then in Burma is that women are qualified to 
vote in the constituencies for the Legislative Councils, but they are not as 
yet qualified to 1 o candidates. If then tlie House approves of the Resolution 
which I have moved, tlie consequential procedure will be as follows. The 
Governor General in Council will proceed to amend the electoral rules of tltis 
House in order to enable the removal of the sex disqualification on women to 
stand for election which at present subsists. Thereafter, it will be nebessary, 
after one month’s notice has been given, for a Resolution to be moV^ in thk 
Council confirming and taking advantage of the procedure allowed by the 
electoral rules and concurrently it will be necessary that a similar Besoltttion in 
the local Legislative Councils be passed. The consequential regulation hî viag 
been made the procedure will then be complete and women, so as this Coucil
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IB concerned and in bo far as the provinces which have taken advantage of the 
provision of the rules are concerned, will be entitled to vote in constituencies 
of this Council and to sit as candidates for membership of this Council. I 
should remark that what I have narrated to the House applies not only to elec­
tion but also to nomination, that is to say, women otherwise possessing the 
'Mcessary qualifications for election to the House would also be eligible for 
nomination. And I further wish to point out that on the very important 
matter of procedure the Reforms Inquiry Committee say :—

“  We would require that the Resohitions to be passed for the purpoBe should be in 
Addition to the Resolutions necessary for the removal of the disqualification for being an 
^ eotor  in any of the legislative bodies concerned."

In other words, in order that the issues may be perfectly clear and precise, 
the question of the admission of women to vote and the question of their ad­
mission to candidature for the Legislatures should be considered and debated 
as separate issues. The question then Ixifore the House is that they do endorse 
these recommendations of the Reforms Inquiry Committee and they do move 
the Governor General in Council to amend electoral rule 5 in such manner 
that, if the Council subsequently affirms its desire that the restriction on 
women standing as candidates for election to this Council be removed, and if 
the necessary concurrent Resolutions are passed by the local Legislatures 
concerned, then that restriction will he removed. That is the issue before 
the House. I do not intend to say anything on the merits. I have con­
tented myself with explaining the situation as it stands, the situation which 
this House must take into account The object of this Resolution is not in 
any way to deflect or guide the conclusions of Honourable Members but simply 
to ascertain the sense of the House. I move, Sir, the Resolution standing in 
my name.

T h e  H o n o u r a b l e  M r. V. RAMADAS PANTDLU (Madras: Non- 
Muhammadan) : Sir, while thanking the Honourable Mr. Crerar for the 
Besolution he has brought forward to amend the electoral rules in regard 
to women franchise, I beg with your leave to move an amendment to that 
Beeolution. I shall first read the amendmt‘nt and then explain my position. 
The amendment is :—

“  That the following words be added at the end of the Resolution, namely :
‘ And to remove the sex disqualification in the matter of registration on the Elec­

toral Roll of persons who are otherwise qualified to vote in the election to 
the Council of State.’"'

Sir, on the 24th March 1925 I asked this question :—
“  Will the Gk>vemment be pleased to state whether any proposal is under consider- 

«Mon to amend the rules relating to election to the Council of State with a view to enable 
who otherwise possess the prescribed qualification to vote and stand as candidates 

at tiM next election to the Council of State.”

And the Honourable Mr. Crerar replied :
“  Under Rule 7 (1) (6) of the Council of State Electoral Rules........
-IfHB H o n o u r a b le  Mr. J. CRERAR: I rise to a point of order, ISir, I 

anwlx zvgret interrupting the Honourable Member, but I fear there is some mis- 
kjifnehenaion with regard to the amendment. I aubmit, Sir, that the second 
part of tlie Honourable Member’s amendment is outside the scope of m j



Resolution. If I understand the Honourable Member’s amendment correctly, it 
is intended to be a Resolution of the kind provided for in the second proviso 
to rule 7 of the electoral rules. My Besolution does not refer to the second 
proviso to rule 7. It is an entirely separate issue raising chiefly, as I have already 
explained, the question not of the right of women to vote but the right of women 
to be candidates for election. I submit, therefore, that the second part of the 
Honourable Member’s amendment ought to be moved as a separate Resolution 
and that it is not within the scope of the Resolution which I have placed before 
the House.

T he  H o n o u r a b l e  th e  PRESIDENT: Will the Honourable the Home 
Secretary say exactly what he means by the second part of the Honourable Mr. 
Ramadas Pantulu’s amendment ?

T he H o n o u r a b l e  M r . J. CRERAR : I imderstood, Sir, that the Honour* 
able Member moved this ae the second part of his amendment.

“  and to remove the tex diflqualification in the matter of registration on the Electoral 
roll of persons who are otherwise qualified to vote in the election to the Ck)uncil of State.**

T h e  H o n o u r a b le  t h e  PRESIDENT : That is in feet the whole of the 
amendment moved by the Honourable Mr. Ramadap Pantulu.

The H o n o u r a b le  Mr. J. CRERAR : That ie the material part of it.
T he H o n o u r a b l e  th e  PRESIDENT: The whole of it. The Honour­

able Member did not move the portion which possibly is in the Honourable 
Home Secretary’s hands.

It seems to be very difficult for me to rule that the Honourable Member’s 
amendment which he proposes to move to the Resolution is not within the 
scope of the Resolution. There are after all two parts of the Resolution moved 
by the Honourable the Home Secretary. The &st part of it deals with the 
right to vote ; but, as t he remainder of the Resolution brings in both aspects 
of the case—the right to vote and the right to stand as a candidate—I think the 
Honourable Mr. I^madas’s amendment must be held to be within the ecope 
of the Resolution. 1 find a little difficulty, I must confess, in understanding 
it, but perhai>8 the Honourable Member will explain it. He suggests the re­
moval of the sex disqualification. The sex disqualification for voting has, 
as he is probably aware, already been removed in some cases, and it can be 
removed in others. I understand that his intention is to remove the sex 
disqualification absolutely and not leave it to the happening of certain contin­
gencies. Perhaps the Honourable Member will explain that in hie speech.

T h e  H o n o u r a b l e  Mr. V. RAMADAS PANTULU : Sir, I shall just 
continue what I was saying. The Honourable Mr. Crerar gave the following 
reply to my question :

“  Under rule 7 (1) (6) of the Council of State electoral rules, women are not entitled 
to have their names registered on the electoral roll of that b od y ; but if a Resolution is 
passed by this House after not less than one month’s notice has been given recommending 
the removal of the sex disqualification for registration, the Governor General in Council^ 
under the second proviso to the said sub-rule, is required to make regulations providing 
that women or a class of women shall not be disqualified for registration as electors for the 
Legislative Council of their province. This question is therefore one for action by this 
Council and not by the Government of Lidia. As the Honourable Member is aware snoh a 
Reeolution was passed by the Legislative Assembly in Fabruary 1922, but that Eeeolutioa
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affects electors for that body only. As regards the diequalification from being a 
candidate I refer the Honourable Member to paragraph 67 of the Report of the Reforms 

Oommittee. The recommendation contained in this paragraph is at present under 
the consideration of the Goremment of India.''

Sir, in pursuance of this reply, I sent a Resolutioa asking Government to 
amend the electoral rules so as to make it permissible for every woman to 
vote and stand as a candidate. The position is this. Under rule 5 of the 
electoral rules it is necessary to change the rules in order to remove sex dis- 
q^nalifictttion against candidature. Under nile 7 all th it is necessary is to pass 
a Resolution in this House in order to renifive sex disqualification against 
voting and after that Resolution is passed the Governor (General in Council is 
required to make regulations. Therefore, T am i\ow movin" in the form of 
an amendment the Resolution of whicli 1 ^ave one month’s notice, by sending 
it on the 13th July, as the Honoiiral'le Mr. Cr^Tar hi;:-; himself I wrought a Reso­
lution which is germane t« my Resolution.

The Legislatures of four provinces have remo\^d the disqualification so 
far as their provinces are concerned. But the ( ’oimcil of State has not yet 
removed this disqualification and it caniiot be so done unless a Resolution 
for removing this disqualific^ation is ]>assed uiulv'r t]*o second provisi) to the 
electoral rule 7, which runs as follows :

“  Provided further that, if a RoHoIiition is poss(Ml by tlio Council of Statr after not less 
than one month’s notice has boen given (?f an intci'tioi? to uiovo kucIi a R(‘Bohition, recom- 
■tanding that the sex disqualification for registration phould bo removed either in respect 
o i women generally or any class of women, the (Jovernor General in ( ’ouncil shall make 
It^;alations providing that wome n or a elas.s of vcnu n, as the eaHO may be, shall not be 
disqualified for registration by reason only of tli( ir sex, if they are not so disqualified for 
registration as electors for the Legislative Council of their })rovince.”

Therefore, Sir, the position is this. With regard to the five provinces, 
namely, Bengal, Bombay, the United Provinces, I\!adras and Burma, there 
is no disqualification for women so far as their local Legislatures are 
con c^ ed . If my amendment is passed, the Council of State electoral rolls 
will be so revised as to include women of all tliese proviiices. It does not 
impose any obligation upon the other ])rovinces to do so unless they are 
BO pleased. It would be open to any other provinces besides these fiVe 
provinces to pass Resolutions later on to remove tliis sex disqualification 
in their provinces. Then the women of all these provinces by virtue of this 
Resolution, as the Honourable Jlr. Crerar \N*as pleased to observe, will be 
^titled to be registered on the electoral rolls of the Council of State. 
Therefore, my amendment only covers one part, namely, the disqualification 
covered by rule 7. That is what I venture to do.

I do not think many words are necessary to commend this Resolution^ 
#8 amended by me, for the acceptance of the House. The Honourable Mr 
OttTBT has not raised any difficulties with regard to women being enfranchised, 
and I hope this House, which consists t)f so i^any galknt men, will also not see 
any diflSculty in enfranchising women. The argument, Sir, which is generally 
advanced that the women of India are illiterate and are not in a position to 
exeioisi tk9 franchise is not now accepted* There recently appeared in the
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editorial of an Anglo-Indian journal, which is of a great standing in this 
country, ike Statesman, a passage to this effect:

“  The women of India as a rule are illiterate but illiteracy and ignorance are not "the 
same and it is not necessary to suppose that Indian women are wanting in shrewdneas or 
capacity. The whole hiatofy of the land is testimony to the contrary.”

Therefore, that view is not really held by many. The other argument 
that is advanced is that men are superior to women in wisdom or capacity. 
It is now as dead as a door nail. I do not think this House will revive this 
argument. I therefore do not see any difficulty in commending this Resolu­
tion to this House. So far as my European colleagues are concerned, they know 
how their own women fought for political liberty in recent years in England. 
We remember very distinctly the vivid scenes described in English papers 
some time ago as to how those women “ marched in resolute processions, 
chained themselves to railings at Westminster and were forcibly fed at Hollo­
way.’ ’ Therefore, my English brothers will certainly sympathise. To my 
Muslim brethren I will only say one word. This clause is an optional and 
enabling clause and it will not compel any Mussalman lady who observes 
Gosha either to attend a polling-booth or to record her vote. There are Hindu 
ladies who do not observe Gosha and who are willing to attend polling-booths 
and participate in the political life of the country, and I hope that Moslem 
brethren will not stand in their way.

I have not come across any other argument against this liberty. Only 
I heard the other day one Member remark—I thought it was a jocular remark— 
that I was trying to create more rivals in the field of election than there are 
already there. They think that their wives will be rivals in the election and 
their position will become difficult. Sir, the proceedings of our House are 
often very dull, and, if women are allowed to come in and sit as Members of 
this House, it will tend to enliven the proceedings of this House greatly. I  
think their presence in the Chamber will attract more visitors to the Visitor’s 
Gallery than this House generally does. Women are very useful now-a-days
as members of various bodies. I am myself a member of some bodies in
which women sit with great advantage.

In the Madras Presidency we have in our imiversity Women Senators 
who enlighten us with views which are worthy of consideration and which 
carry great weight with the Senate. In the Corporation of Madras we have 
lady councillors who render very valuable help to the citizens of Madras. 
Therefore I think that on the Councils also there ought to be women who will 
render very great help in politics. In fact only yesterday I came across a 
little poem which said that there is no place in which a woman is not and 
ought not to be. The poet said :—

They talk about a woman’s sphere 
As though it had a limit 
There's not a place in earth or heaven 
There is not a task to mankind given 
There is not a blessing or a woe 
There is not a whisper “  Yes ”  or “  No **
There is not a life or death or birth 
That has a feather weight of worth,
Without a woman in it.
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If she can be everywhere, I do not see why she cannot be in this Council. 

I am told however that she is not in one particular place. A clergyman, addren- 
aing a large audience of women in America, remarked, all of a sudden in the 
course of the sermon, while the ladies were conversing, that there was one 
place where women were not to be found and that • was Heaven. When the 
women looked aghast he quoted the following passage from the Bible as his 
authority:

“  Then there was silence in Heaven for one moment. ”

There may be no silence where there are women. But silence is not a 
virtue which this House need encourge. We are accused of recording many 
silent votes for Government. Women may relieve us in this matter.

Women are everywhere. We cannot get on without them and if we do not 
yield to them now of our own choice, we may have to do so out of necessity 
later on. Women have a right to rule this land along with men. The old 
sa3dng is that the hand that rocks the cradle rules the world. If any great 
Kings ruled and misruled Empires women ruled and misruled great Kings. 
As a Councillor woman had a great past and has a great future. So let us 
have women in this House and they will be able to persuade us to do what 
is best for this country. I hope that the House will not raise any difficulties 
in the matter of enfranchising women both as voters and as persons entitled 
to sit in this House. With these words I commend my motion.

The H o n o u r a b l e  t h e  PRESIDENT: The Honourable Member’s 
speech has placed me somewhat in a difficulty, and his speech makes it 
necessary for me to revise something of what I said to the Council a short 
time ago. I asked the Honourable Member to explain exactly what his 
amendment meant. I understood that he was suggesting an amendment 
which would remove either absolutely or in some qualified manner the dis­
qualification of the female sex for Registration as electors in the Council 
of State constituencies. Rule 7, which is the rule which he must be referring 
to, in the first place absolutely disqualifies a female for registration as an 
elector, and the proviso which has already been quoted two or three times 
provides for the removal of that disqualification, where the disqualification 
has already been removed in a province for registration as an elector in the 
local Councils and a Resolution is passed thereafter in this Council. The 
Honourable Mr. Ramadas has explained to the Council that his amendment 
is really in the same terms as a Resolution of which he gave notice over a 
month ago, and that that Resolution was intended to be the Resolution 
contemplated by the proviso to Electoral Rule 7. I have certainly never 
r^ a rd ^  the Resolution of which he gave notice in that light. In the first 
place he made no reference whatever to any province in which the sex dis­
qualification had been removed. But I understand from his remarks now that 
he regards the passing of his amendment by the Council as equivalent to the 
passing of a Resolution by the Council, as contemplated by the second 
proviso to Electoral Rule 7. That being so, I am afraid I must rule his 
amendment entirely out of order. He has tried to bring before us what the 
electoral rules regard as a substantive Resolution after one month’s notice
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by means of an amendment to a motion of which I personally had about 
ten minutes’ notice. In that case, I am afraid the Honourable Member will 
have to bring up the matter in a different manner. I do not say his speech 
is wasted. No doubt the Council will not regard his speech as wasted. He 
has so ably and eloquently advocated the claims of the other sex.

T h e  H o n o u r a b l e  M r . RAMADAS PANTULU : On a point of infor­
mation may 1 know, Sir, whether my Resolution just tabled for to-morrow 
the 10th, will be blocked by this Resolution, or whether I will be in order in 
moving it ?

T h e  H o n o u r a b l e  t h e  PRESIDENT : I do not think the Honourable 
Member’s point really arises on the motion before the House, but I may point 
out that the carrying of that Resolution will not be equivalent to the carrying 
of the Resolution (jontemplated by the second proviso. His Resolution re­
commends an amendment to the electoral rule. The Resolution which he 
should move is a recommendation to the Governor General in Council to make 
regulations to remove the sex disqualification in certain provinces where that 
has now been done in regard to the local Councils.

T he  H oNoruABLE S ir  DEVA PRASAD SARVADHIKARY (West 
Bengal: Non-Muhammadan): The amendment being somewhat ungallantly 
out of the way, I desire to support the motion of the Honourable the Home 
Secretary, for the reasons that he has adduced, and for the further reason that 
the Minority Report has also supported this recommendation at page 188. It 
says:

“  We rooomraeiid that women should be enfranchised by rules in every province and 
also should have the rij^ht to stand for election.”

That is directly no doubt on the question of provincial franchise. The Mi­
nority Report is silent with regard to the question of the Central Legislature 
but by more than implication is in favour of the idea underlying the motion 
of the Honourable Mr. Crerar. When the proper time comes I have not the 
least doubt that the arguments and sentiments set out in the speech of my 
Honourable friend Mr. Ramadas with which not even the most imgallant of 
us will venture to disagree, will carry the day. In connection with this 
Resolution it is noteworthy that Government have not waited for the pre­
vious approval of the Legislative Assembly or this House for giving practical 
effect to the recommendation made in the Refonns Inquiry Committee’s report. 
This is right from the point of view of the canon that I should like to have laid 
down and accepted, namely, that where the Majority and the Minority Reports 
do not disagree and where they do agree, Government should forthwith pro­
ceed to take action. It has already anticipated matters by moving a Bill for 
the removal of certain disabilities of members of various Legislatures, and to-day 
the moving of this Resolution also gives effect to another recommendation of 
the Reforms Inquiry Committee’s Report.

That recommendation, as we have seen, is supported by the Minority 
Report, and I have great pleasure in supporting this motion.



T h e  H on ou iiabijs  t h e  P!^ESIDENT : The question is :—
“  That the following Resolution be adopted:

‘ This Council recommends to the Governor General in Council that he do proceed 
to make the amendments in the electoral rules required to give effect to 
recommendations Nos. 8 and 9 in the Majority Report of the Reforms Inquiry 
Committee’ .’ *

The motion was adopted.

ooxnioiL or sTAm [9th Sep. 1925.

RESOLUTION RE BOUNTY ON STEEL MANUFACTURED IN INDIA.
T h e  H o n o u r a b l e  M r . D. T. CHADWICK (Commerce Secretary): Sir, 

I beg to move :—
“  That this Council recommends to the Governor General in Council that a bounty 

should be paid op steel manufactured in India between the 1st of October 1926 and the 
^Ist of March 1927, subject to the following conditions:

(1) The bounty should be paid only to firms or companies manufacturing, mainly
from pig-iron made in India from Indian ores, steel ingots suitable for roll­
ing or forging into any of the kinds of steel articles specified in Part VII of 
Schedule II to the Indian Tariff Act, 1894.

(2) The bounty should be paid on steel ingots manufactured by such firms or com ­
panies, and the bounty should be paid at the rate of Rfi. 12 a ton on 70 per 
cent, of the total weight of the ingots manufactured in each month.

(3) The total amount of the bounty payable under this Resolution in the 6 months
ending the 31st March of 1926 should be 18J lakhs and in the year commenc­
ing the 1st of April 1926 and ending the 31st of March 1927 should not 
exceed 41} lakhs, making a maximum total in all of 60 lakhs,”

I will endeavour, Sir, not to occupy the time of the House too long, but I hope 
above all to make myself clear in moving this Resolution which I have just 
read out. The first point I want to make clear to the House is that the prin­
ciple of giving protection to the steel industry is not now in issue. Last year 
in June this Council accepted that by passing the Steel Protection Act. All 
that we are doing to-day is considering measures concerted to meet unexpected 
circumstances which have subsequently arisen. To make the recommenda­
tions clear, it is necessary however to hark back to the first report of the Tariff 
Board very briefly. The House will recollect that after the steel industry had 
made out a case for protection, the TarifE Board had then to determine what 
rate  ̂ it should recommend to the Government and to the Legislature as pro­
tective duties. For this purpose it had to determine what it considered to be 
a fair basic selling price for manufacturers to tide them over a period of diffi­
culty. It also had to make a forecast' of the prices at which imported steel 
was Ukely to enter India, and thereby it got a lower limit. Its upper limits 
were Rs. 180 for ordinary steel bars and Rs. 175 for steel structural sections, 
and its lower limit was Rs. 140 for steel bars. In doing so the Board did not 
say that the company or the industry should be given a guarantee that they 
would always obtain the upper prices. The Board made no such statement or 
reconmiendation and such a statement would certainly not be endorsed • it 
would be entirely wrong to endorse a minimum price. Unfortunately, shortly 
after the passing of the Act, the unexpected happened : Continental prices



broke and proved the forecast of Rs. 140 as the price of imported steel to be 
wroDg. A fresh inquiry was necess^Q  ̂ in September and October last year. 
The report the Board then sent in was very dismal reading. It reported that 
prices of steel bars had fallen by 35 .shillings a ton, steel beams by 30 shillings a 
ton and plates by some 2i shillings a U)n below the figures that it had anticipated. 
It reported that imports had been on a very large scale, that the markets 
were depressed, that the stock^Mvere large. It also reported that the Tata Iron 
and Steel Company was unable to sell its products freely. That was a disap­
pointment to the Board as well as a disappointment to the Legislature, whicfi 
had so recently voted heavy protecti\e duties. Now, Sir, disappointments 
often have their consolations, and here iLere was, if not a golden least a 
silvern consolation in the form of bounties to the extent of 50 lakhs. This was 
to be paid out through the year ending with the last day of the current month, 
A promise was also given that a fresh inquiry would be held and the position 
would again come under the consideration of the Legislature before the end of 
September. The Board’s inquiry has been held, and its report is before you.

I should explain that the terms of reference to the Board on this occasion 
were wider than on the last. During the year Government had also received 
applications for a further inquiry from other industries which had received pro­
tection under the Steel Industry Protection Act, 1924. The Board was there­
fore authorised to inquire into all the industries which had been protected under 
that Act and to determine whether conditions were such that any supplementary 
assist^ince was needed. I therefore bring up to-day only a part of the final 
report. I have to thank you, Sir, for allowing me to bring up this Resolution 
before the Council within the period of notice, and I trust that .the House wiU 
not complain that they have had a short time in which to read it. That arises 
from circumstances o\ or wliuh Jieitl.or the Government nor the Tariff Boajrd 
had any control. The ! lonsj I'liows that one of the members of the 3<>ard, 
Mr. Kale, was callod away by the Society of which he is an honoured member; 
Mr. Ginwala wont on leave e;irly in the year, and Sir George Rainy hi^iself 
was seriously ill in linspital in June. Th(‘ result was that in June the Tariff 
Board had ])raetically disappeared. Sir George Rainy happily recovered but 
the coiunu»nee?M(’TU ()f the inquiry was delayed. He and Dr. Matthai have riven 
us a report whieh is up to the hi^h stai'.dard of the former reports of the Tariff 
Board, a standard which this Ccnincil T am sure expects to be maictaincd 
in future*, however the Ijrf)ard may be constituted. The second portion 
of the Board’s Ileport (lealing with tinplate, fabricated steel and wagons, 
has only been received in instalments during the last 10 days, and it has 
been impossible to deal with them yet. They must wait. The report 
t.efore us now is com]*lcte, it deals with raw steel and all forms of steel 
covered by last year’s bounty. I described the report of last year as dismal 
reading; again the Board has nv tanniended sup])lementary assistants, 
but this is not such dismal reading. It is much more cheerful read­
ing. It reports an entirely different state of affairs from that of a year ago. 
Then stocks were heavy, the markets depressed, and the imports had 
on a very'large scale. Imj)orts have continued on a large scale, but instead 
of the markets being depresw‘d, thtnr condition is licalthy, stacks are normal, 
and the Steel Company, instead of being unable to sell their products, are
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selling well. I will just give one or two figures to let the Council realize 
what this means. The pre-war average imports of these articles of steel of 
which we are now speaking were about 636,000 tons a year. On account of 
the rise of prices, after the war, in 1921-22 they fell to 446,000 tons. In 
1923-24 the prices were falling and including local consumption the quantity 
on the Indian market rose to 626,000 tons. The Board anticipated in its 
first inquiry that as a result of the enhanced duty which they were then recom­
mending imports would fall in the following year, that is 1924-25, to 559,000 
tons. As a matter of fact the imports and local production of these kinds of 
steel on the Indian market last year, in 1924-25, exceeded 808,000 tons, and 
the Board reports that all that quantity has gone int6 consumption. Markets 
are now healthy, they are not congested. The figure is a record. I think, 
Sir, the Council will realise that this is a striking illustration of the effect of a 
stabilisation of prices after a heavy fall in stimulating consumption If so, 
it may not be without a message of hope to other industries now in difficulties 
through falling prices..

So, Sir, the general conditions are better, but still the Board reports that 
current prices are from Rs. 30 to Rs. 48 per ton below what they had originally 
anticipated in their first report. The majority of these disparities are round 
about 34-35. The Rs. 48 dr̂ )p a ton is on galvanised sheets, which is one of the 
smaller articles which the Iron and Steel Company make. Now, Sir, the dispari­
ties are large. It is clear that some supplementary aid is required to carry out the 
intention of the original Act of last year. There are two other points which the 
Board has dealt with in its report. It recommends that that aid be given by 
bounties for the next 18 months and not merely for a year. Eighteen months 
hence the Steel Industry Act will itself expire, and before that there must be a 
full and complete inquiry into the conditions of the industry to determine 
what further protection is required and for how long. There will be no point 
in hampering those industries by any additional supplementary inquiry 
within the same period. Therefore, I trust the Council will not expect me to 
argue the case for bounties versus duties or the period of 18 months or the fact 
that additional assistance must be continued.

The question is at what rate the help should be given. That is the most 
interesting portion of this Resolution. I would l i^  the Council to keep in 
mind for purposes of this Protection Act, the IdnJI of steel which the Tata 
Iron and Steel Company manufacture fall into two classes. First, there is the 
large number of miscellaneous articles, bars, angles, plates, sheets, structural 
iron, etc., which they sell in open market in competition with imports. 
It is in that class of article and in that class of article only that it is feeling 
the force of competition. There is another class of article, namely, rails, 
which are still being supplied under old contracts, and tinplate bars, which 
were not included in the Act for direct protection, as they got their })rotec- 
tion through that afforded to tinplate itself. In this last class, namely, in 
rails and tinplates, the Company is immune, or practically immune, from 
the effects of foreign competition. It has sold its output under long 
cfMitracts. The Government and the Legislature have given bounties on 
rails. The difficulty experienced in selling is in regard to the first
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group of articles, to which, if the House will allow me to . do so, I will apply 
the description/* bounty steel as these are the articles which are sold in open 
market in competition with imports and any case for supplementary assistance 
must rest and rest only upon the prices obtained for these goods.

Thje Honourable Sir MANECKJI DADABHOY : Have these long 
ctmtracts now expired ?

The Honourable Mr. D. T. CHADWICK : No, Sir. They are ex­
piring gradually in time. The Bengal Nagpur Railway contract expired last 
March, the Palmer group contract expires next March, and the contracts ot 
the Railway Board run to the end of the Act, 18 months hence. As they 
expire the new contracts for rails have to be made in competition with the open 
market. Therefore in the figures which I will give for bounty steel I shall 
include rails for which new contracts are being or will be made. That is, 
bounty steel includes these miscellaneous articles, and also rails, for which the 
Company will be making new contracts in the course of the next 18 months* 
The total output of finished steel in the next 18 months is estimated by the 
Board to be 524,000 tons, of which 315,000 tons will be bounty steel, that is, 
practically three-fifths. The case for bounties then rests on this three-fiftlu 
of the output. For administrative convenience and not to interfere with the 
Works any more than is necessary and to allow the Works absolute freedom to 
make their steel in to w hatever form of steel article they think will be most 
profitable to  them , we h ow ever spread the bounty over the whole steel produc­
tion, but of course, at a low er rate. Therefore the figure of Rs. 12 per ton on 
finished steel w hich is proposed  in m y Resolution is in fact a bounty of Rs. 20 
a ton OD the produ ction  o f those classes of steel for which any claim for supple­
mentary help can he made out. I am in fact recommending bounties of 
Rs. 20 per ton on all steel sold in open competition.

The House will see from the report that the Board recommended a maxi­
mum bounty should be fixed at Rs. 90 lakhs. The question is how it got 
that figure. It got it by straightforward arithmetic. I have already 
mentioned that the gaps that it discovered to exist between the prices 
that it had anticipated and those now ruling were between Rs. 30 and^ 
Rs, 48, mostly about Rs. 34. It found that the effect of exchange on 
internal prices, which w as one of the unforeseen things which it could not 
count on when making its first report, had caused reductions in cost o f 
jrodnction of steel of Rs. 5 a ton : and taking that reduction <m the 
)ounty steel alone it reduced the gap to 25 and 43 mostly round about 30. 
The Board then multiplied these figures by the anticipated outturn of each 
class of article and added up the result. It came to Rs. 90 lakhs. That is 
a straightforward way of working it out. I think myself that this maximum 
is Rs. 10 lakhs too high, because the effect of exchange on internal prices 
affects equally the cost of production not merely on the bounty steel but of all 
the steel produced; and if at this stage the State is asked # g iv e  extra money, 
hard cash, on account of the unforeseen circumstances, or which this is one, 
we ought also to take credit for the advantages derived on the whole of their 
production from the same imioreseen causes. Taking that course, this re­
duces the maximum by 10 lakhs to 80 lakhs.
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Now, Sir, I have described th^ method and I have described how the 

Board obtained the figure. I admit, Sir, that that was the method that Gov­
ernment themselves followed last year in determining the 50 lakhs. Tho 
Board report that that 50 lakhs was too generous. After a full year’s 
working, for which the accounts are available, the Board have shown that 
the State then gave more than was justified by arithmetic. I make no 
apology for that. The circumstances were then special. The company and 
the industry were then passing through probably the most difl&cult and 
critical moment that they have ever had, and I sincerely hope and trust 
that they will never again experience a time of difficulty similar to that. 
The Chairman in his last speech to the shareholders said that that action and 
the previous action taken by the State had saved the industry. Therefore, 
Sir, we were ]icrf(K'tly justified then in going right up to the full limit and 
I do not mind if we got a little above it. To-day the circumstances are not 
the same. They are better and it is only right that this Council should pause 
for a moment to examine the implications of a system of imposing protective 
duties and then supplementing them by bounties calculated by arithmetic 
up to a certain arbitrary figure. What is the idea underlying a scheme of 
protection 1 Under any scheme of protection, the country or the State 
impose certain duties, in a way they may be said to set the field or conditions 
within which industrial enterprise may have free scope. It is no part of a 
scheme of protection to fi:uarant(̂ e prices to an industry ; to say to it, what­
ever hapj)ens, come misfortune, come good luck—you shall always get for 
anything you sell at least so many rupees. A guaranteed mininmm price for 
commodities is no part of a scheme of protection. It is not inherent in the 
scheme ; it is not contained in the scheme and it is very dangerous to give 
currency to any such idea. It will only stifle effort and lead to stagnation 
and ultimaUly to waste. We are in danger of giving currency to such an 
idea. We fixed protective duties and then a few months after held an inquiry 
with the result that we made up in cash to the company the probable 
difference between prices likely to be realized and a certain fixed price. 
i t  ifl now proposed that we should do the same again for another 18 months. 
This is getting very close in practice to guaranteeing the industry a fixed 
minimum price. We have definitely given protection to these commodities 
for three years. Had events gone differently and had the price of those 
commodities risen, would the sxirplus have been returned to the State 
or could we ever have asked for it ? The State could not and would not 
have done so. That was not in the Act. It was not, so to speak, in the bond, 
nor was it in the bond that we should guarantee a minimum price. So much 
for the theoretical effect of supplementing duties by bounties calculated 
in this manner. There is also a practical side. In any protective scheme 
it is left to the industry to manufacture its products within those conditiorv 
set by the duties, ^ ts  receipts depend on its own efforts. It takes the risk 
of defaulting and dBtory buyers, it also takes the risk of the market. It is 
left to ita own energy and the energy of its salesman to push its comm odities. 
Bounties are on a very different footing. Month by month a certain sum 
comes in. The bounty is paid on production and before the article is sold.
I am sure every business man will admit that this characteristic of bounties
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baa a definite cash value and is a much more comfortable state of afEairs 
than to haven to rely for receipts when the customer pays. Bounties, in fact 
in comparison with what happens under an ordinary protective pcheme, have 
a real business value, that is a cash value, above their actual cash figure. 
Therefore in using bounties to restore the equilibrium of a protective scheme 
it is justifiable and right to fix them at some figure below that given by 
straightforward arithmetical calculations. *

The Government have given their careful consideration as to what that 
figure should be, and the figure that is put forward in my Resolution is a 
maximum of 60 lakhs. Now, Sir, I hope I have carried the House with me 
so far. There are many, 1 dare say, who will endorse me as far as I have 
gone and yet they will hesitate and say ; “ Are you sure that 60 lakhs is 
enough We do not altogether like this paying out of large sums of money 
to one industry in addition to high protective duties. But at the same time 
we wish to see this industry established, if it can be established.” 1 
think many Honourable Members of this Council who have that feeling will 
probably go further and rightly say that they would also like to see that 
industry developed under the auspices of those who are the successors in 
name and also in title of the grand old man who had the imagination to con­
ceive this great industry and who had the courage to attempt it. Therefore, 
I dare say the House will need some assurance. Although they may hesitate 
about these large sums, they will want some assurance that this 60 lakhs is 
a reasonable amount.

Now, the House will find in the first Annexure k) the report of the TarifiE 
Board a careful analysis of probable course of works costs and of the effects of 
their proposals both on a Company economically capitalised and financed and 
on the Company with its present financial commitments. They have there 
put forward points which are of vital interest to this Council and to the Legis­
lature in giving this protection. The ultimate object of protection of the 
industry, namely, that it may meet competition unaided, cannot be attained 
without a very considerable reduction in works costs. And therefore this is 
a point to which this Council ought to pay close attention. I will give you 
the figures as reported by the Tariff Board. Following the method adopted 
by the Company the average works cost of production of finished steel in 1923-24 
was Rs. 124 a ton, and the Company at the time of the first report expected 
in three years to bring it down to Rs. 106. The actual works cost in 1923-24 
was Rs. 122-8-0, a reduction of Rs. IJ per ton. In the first five months of this 
year they brought it down to Rs. 115, that is to say, they reduced it by Rs. 7. 
They have still therefore another Rs. 9 to reduce to reach their original figure 
which they expect to reach before the 31st of March 1927. The Board has 
gone very carefully into this question and it has pointed out that the Company 
ought to aim at a reduction which should be beyond that of the Rs. 9 which 
the Company hoped to achieve. The Board is more cautious in this report 
than it was in its first report and yet still considers that the Company ought 
to be able to obtain a reduction of Rs. 15 in the next year’s working cost. 
I an^ perfectly certain that this Council will sinoerely hopa thit the ialiiitry 
will be able to do so and 1 am also confident that tha ini>istry will 
to do so. I am not however going to rely on these figara  ̂of fii'i.n
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tite. I am ^ing to be more careful. I am going to assume thset the works 
cost durmg 5us year is not brought down any further, that it is not brought 
down below the average figure for the first five moi.ths. I am going to asstmifi 
that the works cost next year is only reduced by Bs. 5 instead of ]fe. 9 which 
the Company originally said they will be able to do and instead of the Bs. 16 
which the Board considers feasible.

On these conservative assumptions 1 have made, which the Council sees are 
bdow those of the Board and of the Company, this grant of sixty lakhs woi»W 
mean that, next year, after allowing for depreciation and overhead charges, theFa 
would be a net profit for the steel industry of nearly 6 per cent., if it had baeiif 
on the economical and careful financial basis at which the Board in its fifst̂  
r^ort values the property. That is it the Company were clear of debt and* 
capitalized at 15 crores. The Board in its first report calculates that Govern^ 
ment help should be calculated on the assumptiun that a company or industry 
itself is on a sound financial footing and that its finances are carefully managed. 
Btjt I do nnt say that these 60 lakhs will give the present company that retura 
next year. It will not. The real fact is that for many reasons— I make no criti­
cisms—I merely state a fact̂ —thf' company is burdened with heavy charges oa 
account of debenture and loan interest which have to be paid. It will be a very 
B«rknmmatter if it were unable to meet those charges. That fact has to be 
taken into consideration. The bounty of 60 lakhs will allow all the;- e charges to 
be met and, provided nothing unforese(‘ii happens, leave a surplus next year 
Off GQ lakbs. If, however, the Board’s anticipation of a reduction next year 
itk working cost of Rs. 15, instead of the mere 5 uhich I have taken, is realised, 
tbc» position is very much better. That reduction of Ks. 15 I hope will be 
realised. I put it to you that this is a tinie of dopn.ssion, when the steel industry 
throughout the world is expricncing tlie most difficult times that it has ever 
p i^ed  through during the last 40 years, and if the State assistance given to 
tbi9 industry in India can bring it or ouglit to bring it from the condition in 
which it was three years ago into the condition which I have just described, it 
i9 aft ample and as far as any State can reasonably be expected to go. For the 
industry to be placed on an entirely sound and healthy footing, its loan and 
a f f^ f  dividend position demands most careful attention. '1 am not now going 
iltto that, matter. It is for the owners and the management to retrieve that 
pwto0& and clear up their arrear dividend position. That is a domestici 

I will not go further into that. If the State is asked to help an 
industry^ we can rightly expect large efforts from all interested in tliat industry 
ilM^u^il^ the shareholders no less than any else. That aspect of the question 
W  most admkably expressed by the Chairman at the last annual meetr 
i«ig« 1 cannot do better than repeat his words. After giving particulars of 
tbe bounties he said :

“  in addition we have the benefit o f the tariff on other steel. In return for thi# 
th^oountrre^p^etB  us and you to build up as soon as practicable a strong and 
indtistry able in course o f time to stand without protection, capable of strengthening ai)4 
supportog the industrial developm ent of India.’ ’
,I thoroughly endorse that and the aid that I am proposing should now be ny<Q|l 
to this industry will help them very much and very considerably in that objpdt, 
I would ask the House that this aid should not be reduced further. ‘
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And now, Sir, it is only fair to iet the House know the tOtatMteOt of State 
aid that has been given.

The Honourable the PRESIDENT: I would adk the 
Member to be brief. He has already considerably exceeded hiB tiioe limit.

The ftoNouRABLE Mr. D. T. CHADWICK: The protective duties OH 
steel bars are now 40 per cent, which are high. In addition we have given 
cash bounties on rails 93 lakhs, special bounties 50 lakhs and we now piropose 
to give 60 lakhs. That gives us a total exceeding 2 oroMi 3 lakhs. This 
with the 21 lakhs for bounties for wagons brings the total figure to 321 lakh& 
The question is where does this money come frô m ? Last year thete Wm a 
windfall due to the heavy imports. Over the full three years the higher ntM  
on steel ^ ods will probably bring in 280 lakhs. I assume in that figmo 
imports will keep up but that 280 lakhs is not a windfall. The revenue derined 
from the higher rates in the current year are included in the ordinary budget 
receipts of this year and no expenditure has been entered on behalf of this 
new bounty. Therefore the 18J lakhs that I now recommend for this year 
is an additional and unforeseen charge on the expenses of this year and tlie 
41J lakhs is a commitment against next year.

I hope that I have made the point clear and I shall close by dayiaf that 
the position of the industry is better than it was but the struggle is not 
over. The country has given aid freely, amply and sufficiently in the paat 
and that now proposed is fair and reasonable. I thank the House for tke 
patience with which they have heard me.

T h e  H o n o u r a b le  S ir  WILLIAM CURRIE (Bengal Chamber of Com­
merce) : Sir, my constituency is in the main a free trade one ; we ate littt
lovers of tariffs nor of artificial assistance. We prefer free competition a h d l^  
the best man win. There are many pitfalls in a system of protection, the 
full effects of which are not always visible when the protective steps are tiken, 
and the original request, of which the present Resolution is a Continuation* 
is a case in point. Exchange upsets all the careful calculations OH wliich -flie 
original protective duties were based.

When, however, the original proposals for protection to the Steel Induitij 
were made, my constituency came to the conclusion that it ought to be a a ^ t ^  
For the great firm of Tatas had shown an initiative which commanded the high­
est respect and had rendered invaluable assistance to the State in times of 
stress which deserved the greatest consideration from the country. We tli< ^  
fore acquiesced in the grant of assistance, though criticising the form stich 
assistance should take. And I am glad to say that our view that a b<^iln^ 
was the preferable form of assistance was eventually accepted by the Gov­
ernment of India.

Sir, we are now asked to continue the assistance for another 18 months. 
This I do not think is unreasonable, for trade conditions since May, 1924, wlnen 
th« original protection was granted, have been such that the process »f putting 
one’s house in order could only be effected to a moderate degree. And pro­
tection, if granted for a short period, cannot give the necemary oonfidence to th« 
^kM&a êmeBt for domestic reconstruction, whilst it must be OMXIt lacotiVttuikA



[Sir William Currie.]
to the Finance Department of the Government of India to be called upon to 
produce in the middle of a budgeted year a large sum for a bounty.

At the same time, Sir, I think it was very necessary for this House to have 
had the assurance of the Honourable Mover that they are definitely satisfied 
that, with the bounty now proposed and for the period requested, there is no 
reason to doubt that the industry will not pull through.

One of the conditions for protection laid down in the Fiscal Commission’s 
Report was that the industry claiming protection must be one which ̂ i l l  
eventually be able to face hvorld competition without protection; with the 
Honourable Mr. Chadwick’s assurance on this point, I am satisfied. For I feel 
certain that, if at the end of this period of 18 months, further protection be 
required, there will be great difficulty in obtaining the tax-payer’s consent.

If this Resolution be passed by this House, I would like to suggest to the 
Honourable Mover that he should consider whether it would not be reasonable 
for the State to have a nominee on the Board of Directors of Messrs. Tatas 
whose particular duty it would be to see that every effort is being made by the 
management to justify the burden which is being placed on tho tax payer.

T h e  H o n o u r a b l e  Co l o n e l  N a w a b  S ir  UMAR HAYAT KHAN (West 
Punjab : Muhammadan): Sir, I think Honourable Members are aware that 
4ast time I was very much against protection to this industry ou the ground 
that the public should not lose for the benefit of one company or certain indivi­
duals. Also, as we know in the Pimjab which has not got this industry of its 
own, it is practically the same to us being so far away whetlier we pay for the 
protection to an industry on this side of the ocean or to an industry across the 
ocean. But as this time I have changed my views to a certain extent and 
would be voting on the other pide, it is better that I should say why I do so. 
I have changed my views for this reason. Sir, that if anything big happens in the 
East, as it did happen in the West, like the World War, then there is danger to 
India because it is surrounded by the sea on three sides and if blockaded, articles 
of commerce may not come in freely from outside ; and then if we have not 
got a big industry like Tatas or some other in the country, we may not have 
certain things which we require. As this is essential, I support the Resolution 
this time.

T h e  H o n o u r a b l e  Sir  MANECKJI DADABHOY (Central Provinces : 
General) : Sir, I have great pleasure in supporting this Resolution because 
it gives effect to a principle laid down by the Fiscal Commission. One impor­
tant principle among many others which the Fiscal Commission enunciated 
was that in cases where protection was necessary for the preservation and main­
tenance of key and national industries, such protection should be given irres­
pective of the limit of time, and should be given to sucli an extent and for such 
period as would be necessary to enable the industry to maintain its position 
without the aid of financial crutches. This Resolution therefore is acceptable 
because, as I have pointed out, not that it effectively puts into operation 
a very important principle, but because the Government, aided by the advice 
of the Tariff Board, have come to the Conclusion that further relief is necessary. 
The Honourable Commerce Secretary has rightly pointed out that the issue
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before the CoimcH is î o Iboger whether protection should be given or not. 
That question, to use & legal terminology, is res judicata. , The point has been 
decided by the Fiscal Commission and was-given effect to by Resolutions 
both in the Legislative Assembly and in the Council of State, and in pursu­
ance of the Steel Industries Protection Bill, a Bill pennitting a composite 
system of tariffs and bounties was passed in the Legislature. My friend, 
the Honourable Sir William Currie, has referred to his constituency as a free 
trade one, and as I understood his speech, he has supported the proposition, 
though maintaining that such a policy of State aid is opposed to free trade 
principles. I shall not dilate on the subject, but I would remind my Honour­
able colleague that England also laid the foundations of her industries first 
by resorting to a policy of protection, and when she was strong enough and in a 
position to compete with the world, she went in for the free trade j^olicy. Indian 
politicians have consistently claimed for India a protective policy for the 
last 40 years. Th^t policy of protection to India has come unfortunately 
too late. If that policy had been brought into operation in this country 25 
years ago, India would have been a very great nation industrially and would . 
have been in a much stronger position finan( ially than she is to-day. My 
HunouraLlu friend, Sir William Currie, has also referred to a n^mark that in 
the middle of th  ̂ year it is somewhat unfortunate for a large sum of bounty 
to be provided by Government. I wish I could see the validity of that argu­
ment. Unfortunately the same argument has been lately urged from a much 
higher and exalted quarter against the suspension of the cotton excise duty.
I wish in that connection to point out one significant fa(*t, a fact of recent 
date. My Honourable colleague knows that in the matter of the coal industry 
in England when the disputes could not be settled, the British Parliament 
gallantly came to the rescue of the coal industry in England only six weeks 
ago, and in the middle of the year promised a subvention of £10 millions to 
remove all tension between the coal owners and the miners and assist in the 
negotiations between them. Sir, it is a very gratifying feature of this Resolu­
tion to have the assurance of the Honourable the Commerce Secretary that 
the public money which is being earmarked is well spent, and that the amount 
which we shall now sanction has every prospect of being spent in the right 
direction and in .such a way as to rehabilitate this tottering industry during 
a period of acute steel and iron trade depression. I think this assurance of 
the Honourable Mr. Chadwick will go no doubt a great way towards dispelling 
future anxieties in this connection.

Sir, another important feature of this Resolution is that the additional 
supplementary aid is sought to be given by way of bounties and not by an 
increase in the customs duties, and I congratulate the Government on coming 
to that decision.

That is a decision which was recommended by thi‘. Fiscal Commission 
in the case of all key and national industries lequiring f)rotection that the 
State aid should be in the nature and character of bounties and not by increase 
in customs duties. The Fiscal Commission laid down in unequivocal language 
that in all such matters the aid should be by way of bounties. When the Bill 
came up before the Council last year for discussion and when the aid was given, 
it comprised bptl  ̂ ij;̂  t}ie ?xat (̂B pf an increase in tariffs and a partial bounty.
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But on this occasion I am glad to see that it has been right^ decided that the 
aid should only be by way of bounties. The great objection to increase in 
€ustomb duties is that once customs duties on any article are fixed at an en­
hanced rate, there is always a great temptation in the way of Government to 
maintain those duties either permanently or as loDg as it is possible. No 
Finance Member or Minister likes to sacrifice his revenues. He is very chary 
about losing any portion of the revenue and he sticks to increased duties as 
long as it is possible. But in the case of bounties, it is the general tax-payer 
^ o  pays the money and not the private consumer who uses the commodrty. 
It would be unfair in the case of industries requiring national aid that the 
individual tax-payer, individual consumer, should be indefinitely called upon 
to pay and not the general body of tax-payers. The principle of assistance 
which the Fiscal Commission recommended was aid from the collective body, 
the Grovemment, in matters of this kind, and not that the interests of indivi­
dual consumers should be sacrificed. I am also very glad to hear the asBU- 
rance given by the Honourable Mr. Chadwick and which will weigh very 
heavily with any Member who may be opposed to the grant of this protection, 
namely, that the Directors have done their best to reduce the works cost and 
there is going to be a very substantial reduction in future in the general work­
ing cost. The Tariff Board has come to the conclusion that the works cost is 
likely to be reduced very considerably during the next 12 months. Mr. 
CSiadwick has also given a satisfactory exj)laration why ho thought it 
necessary not to give the full measure of protection recommended by the 
Tariff Board, which was 90 lakhs. I should have on this occasion preferred 
that the full amount of the sum recommended by the Tariff Board had been 
Banctioned because the industry is one which has done, as you all know, con- 
Biderable service during the war; but for the existence of that industry I do not 
know how we would have carried on our military operations in Mesopotamia 
and in other places nearer India.

T h e  H o n o u r a b l e  S a iy id  RAZA ALI (United Provinces East; Muham­
madan) : What about the huge profits they made during the war ?

T h e  H o n o u r a b l e  S ir  MANECKJI DADABHOY : My friend here 
apeaks of the huge profits made by the industry during the war. My friend 
forgets that those profits were of an ephemeral charactcr, and that it was not 
the steel industry alone that made those profits. The jute industry, the 
cotton industry, and other industries made large sums of money and very 
probably my friend at the bar also made large sums of money___

T h e  H o n o u r a b l e  Sa iy id  RAZA A L I : At the bar it was the other w ay 
about.

T h e  H o n o u r a b l e  Sir  MANECKJI DADABHOY: No. Because 
people were well off during the boom and lawyers also got something out of 
that by a prolific crop of litigation which then followed.

T h e  H o n o u r a b l e  M r . MANMOHANDAS RAMJI (Bombay: Non- 
Muhammadan) : How were those |iuge profits used ?

T h e  H o n o u r a b l e  S ir  MANECKJI DADABHOY: It is too late to 
discuss that subject now, how those profits were used. It is all right t̂ô b̂ e
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wise after the event. May I ask my Honourable friend there who k  con­
nected with the mill industry h o w ..........

The Honourablb the PRESIDENT : We had better confine ourselvcB 
to steel.

The Honourable Sir MANECKJI DADABHOY : I will do so, Sir, 
but the Honourable Member has questioned me, and I would ask him to tell 
me how the profits were utilized by the mills at that time.

Sir, the object of this Resolution is to extend the period of protection 
from the 1st of October 1925 till the 31st of March 1927. That is the period 
when the Protection of Industries Act becomes extinct unless it is revived 
by further legislation, and I am glad that the period of prt^tection has 
been decided to be 18 months. If any measure of protection should be 
given, it should be full and adequate and it should extend to the right 
period ; and I do not think any objection will be taken to extending the period 
to 31st March 1927. I am much in sympathy with the Honourable Member 
in connection with one pertinent observation. But I have very little doabt 
that before the next 18 months expire we shall not only see a revival in the 
general trade of the country—and I take a very optimistic view in that connec­
tion—but I have no doubt that Tatas themselves will justify the grant we are 
now making by resourceful, judicious, prudent and skilful management of their 
big works and by production of actual facts and figures, if necessary. If they 
at all again come up for aid, if any protection is ever demanded, it should be 
based on circumstances which will justify both the tax-payer and their repte- 
eentatives in this Council to consenting to it. I shall probably not take such «  
hopeful view as the Honourable Mr. Chadwick has taken. I hope his propheojr 
that the surplus profits, if this protection is given for the steel industry, wfll 
ensure a return of 6 per cent, after the debenture interest has been paid.

The H o n o u r a b lk  Mk. D. T. CHADW ICK : I must have been indistinct. 
I did not say that it would give the Company in the present state of its finances
6 per cent. It will ;iot. But it is sufiicient, after meeting all charges, 
loans and debentures, to leave a margin on all reasonable probabilities.

The Honourable Sir MA!^ECKJI DADABHOY : I am very pleased to  
hear that. But I hope we will be in a position to save this great industry. 
The question of immediate dividends should not trouble us in this matter. 
I should certainly like the shareholders to receive a dividend. I am glad to 
say I am not a shareholder, but at the same time I must point out that ibis 
protection is being sanctioned by us not because we are anxious that the share­
holders should receive a dividend, but we are anxious that a national indiistiy 
should not be destroyed and that it should be maintained and because it is an 
industry which is of great natural strength to the Government and the peopJe 
of this country. It is for these reasons, Sir, tfiat I support the recommendation 
underlying this Resolution.

The Honourable Mr. PHIROZE C. SETHNA (Bombay: Non-Muham­
madan) : Sir, for the information of the House, or at least of those Honourable 
Members who know it not, I have to state that I happen to be a Director of the 
Tata Iron and Steel Company, Limited, and as such, in accordance with tibe 
Parliamentary practice, I s h ^  certainly abstain from voting. But I



[Mr. iPhiroze C. Sethna.] ' \

Sir, that it is quite in accordance with the rules if I offer any remarks from the 
point of view of the Company itself. I hope I have your permission, S ir., .

T h e  H o n o u r a b l e  th e  PRESIDENT : I think the Honourable Member 
is quite in order. So far as I am aware* tliis point has not arisen in this House 
before. But in accordance with the practice adopted in the other Chamber of 
the Legislature, I think the Honourable Member is in order.

The Honourable Mr. PHIROZE C. SETHNA : Thjpink you, Sir. 
My Honourable friend, Sir William Currie, informed us that his constituency 
consists of free traders, but his constituency has recommended bounties and 
Government have accepted its reconunendation. So far as the country is 
concerned, as the result of the Fiscal Commission. India is committed to a 
protection policy. It is in consetiuence of that and of the recommendation 
made in the Fiscal Commission’s report that the Tariff Board has been ap­
pointed. That Tariff Board, as pointed out by the Honourable Mr, Chadwick, 
has done most excellent work both in the opinion of the gt iu jiil public and 
of the Government. Mr. Chadwick told us that their report has given 
satisfaction. But we also have had testimony from no less a person than His 
Excellency the Viceroy himself who, in the s])eeoh which he made at the open­
ing of the two Houses on the 20th of last month, observed with regard to the 
Tariff Board “  that its reports were marked with that thoroughness which I 
have learnt to expect from its work.” Thai is so, Sir. The present report is 
also marked by the same thorougliness, but it appears that the recommendation 
made by them has not been fully accepted by , Government inasmuch as 
they have reduced their recommendation from Ks. 90 hikhs to Rs. 60 lakhs, 
anf^the Honourable Mr. Chadwick has given some reasons for this change.

In the first place, let me assure this House that the Tata Iron and Steel 
Company are most grateful to Government for the most timely help they 
extended to them in their hour of trial, if 1 may so call it. Were it not for 
the help rendered at that time, more than 20 crores of public money which has 
been sunk in the concern would have been at stake, more than 40,000 labourers 
would have been thrown out of employment and the city of Jamshedpur, 
which 20 years ago was a jungle and a place for wild game, would have 
again been reduced to the same state. All that, thanks to Government, has 
been avoided and the help that they gave them has enabled them to go on 
till now. The Company will surely cease to ask for protection the moment 
it is on its legs again. It is not so now, and I for one as a Director am not 
in a position to prophesy whether it will be so on the Hist of March 1927. 
But we hope that, if this is so, the Company will not come to Government and 
to the tax-payer for any further help or for help-to the same extent.

My Honourable friend Mr. Chadwick endeavoured to give reasons as to 
why the amount Government proposed in this Resolution is not the same as 
recommended by the Tariff Board. May I be allowed to draw the attentfon 
of the House to very pertinent passages in the same Tariff Board Report i^hich 
my friend Mr. Chadwick has so strongly approved of. In paragraph after
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par^gTsph they give their reasons as to why the amount should not be less 
than what they have recommended. In paragraph 15 they say :

“  We have considered the evidence bearing on this point and our view is that condi­
tions are not likely to vary materially during the next two years. There is, as yet, no 
sign of reviving prosperity in the Iron and Steel Industry of Europe, and the excess of 
productive capacity over consumption still dominates the situation. We can find no 
ground for expecting that steel process will rise appreciably for many months.'’

In paragraph 17 they say :
“  The additional bounty is limited to Rs. 50 lakhs, and tlic average amount received 

per ton of ‘ bounty * steel is Rs. 38*5. This figure is a'little higher than can be justified 
by the output of * bounty ’ steel October 1924 and September 1926 and the actual prices 
realised. The average difference between the realised prices and the standard prices is 
about Rs. 35 a ton for the twelve months, and on that basis a total bounty of Rs. 45*5 
lakhs would have sufficed. It is, however, to be remembered that during the first 3J 
months after the passing of the Seteel Industry (Protection) Act the prices received by 
the Company for all classes of steel were much below the standard prices, and a sum of 
Rs. 4*5 lakhs will not go far to cover the losses incurred during that period.”

As one possessing inside knowledge, let me assure the House that the losses 
did not amount to lakhs but very much more.

Again, Sir, in paragraph 19 the Tariff Board say :
“  So far as can be foreseen, it is not likely that conditions will change materially, 

either for the better or for the worse, before the spring of 1927, and there is therefore no 
valid reason for planning for a shorter period than eighteen months.”

One more quotation, Sir, and that is from paragraph 21 which is headed “  Neces­
sity for making sure that the supplementary protection proposed is not ex­
cessive.”  They consider this from 4 different points and the first point is :

“  The prices which the manufacturer is likely to realise.”

And their comment is as follows :
“  On this point we have nothing to add to what has been said in the section relating 

to prices, for we can find no reason for anticipating t hat the manufacturer will obtain, on 
the average, higher prices than those we have taken.”

Sir, this shows conclusively that in the mind of the Tariff Board, at any 
rate, their recommendation is by no means excessive. But my Honourable 
friend opposite has given his reasons as to why Government have reduced the 
figure. He says that the Company is conimitteed to reduce its cost in five 
years’ time to Rs. 115. He himself admits that in the first year they were 
only able to reduce it by Rs. IJ. He expects the price of coal to go down 
so low that the cost of production would next year be reduced by Rs. 15. If 
that were so, surely the Company itself would be prepared to receive a lower 
rate of bounty. But, on the other hand, may I ask the Honourable the 
Commerce Secretary that if his expectations are not realised and coal prices 
do not go down and the cost of production is not reduced to tlie extent upon 
which he has based his figures, will Government agree to allow the Company 
to* approach him again because of this important point ? Similarly, on the 
last occasion figures were based on a certain rate of exchange Exchange 
jumped up with a bound with the refuilt that all calculations were upset and 
the Company had to approach Government again. At the present moment 
it does not appear to be likely that exchange will go up and let us hope that 
the recommendations of the Royal Currency Commission just appointed will
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help to stabilize exchange. But if exchange by some accident goes up again 
from l$! 6d!. to say I5. as it did before and the Company has to compete 
with imported steel which will be laid down at far lower prices thau whet the 
TarifE Board have based their figures on, may I ask Government if the 
Company will be permitted to make a fresh representation and if Government 
will entertain it favourably ? I quite realise that the Company—and I say 
BO as a Director of the concern- is most grateful to both the Government 
and to the tax-payer. But the Government and the tax-payer do recog- 
aiae that it is a basic industry and most (certainly requires to be protected. 
W*e are to-day unfortunately in the position of a beggar and a beggar cannot 
h t »  chooser.

We cannot look a gift horse in the mouth. Government have extended 
a helping hand but Government might well l.ave given the full amount 
reconoimended by the Tariff Board as jsointed out by Sir Maneckji Dadabhoy. 
I f  they had done so they would liave enal)l(‘d the comi)any to turn the corner 
earlier than it might noŵ  be expected to do.

The H onourable Rai B a h a d i k L ala  RAM SARAN DAS (Punjab : 
Non-Muhammadan) : 1 rise to supjiort this Resolution. I hold it is need­
less for me to say that our country is deeply grateful to the Government of 
India for coming to the rescue of our gri'atest commercial enterprises in basic 
industry. In case the needed protection liacl not been extended to the Tata 
Company in time, it would have ended in a great commercial disaster and 
would have put back our Indian industry ])erhaps a century at least. My 
friend the Honourable Sir William Currie has mentioned that the community 
which he represents, i.e., the Europeans, are free traders. The Honourable 
Sir Maneckji Dadabhoy has given him a reply that the British industries 
in En^and started with protection. 1 wish to add that even now after the 
Great War the British Parliament Ly iis enacting the Industries Safeguarding 
Act has advocated the policy of protection in the interests of British commerce 
and industry, and if I mistake not that Act is still in force. I may mention 
tiiat although we are giving a direct aid to the Tata Steel Company our railways 
«re being greatly benefited indirectly by the trajffic that the Tata Company 
offers. According to my calculations which are subject to correction, it 
offers something like 4 crores of maunds of traffic which certainly adds to the 
revenues of India derived from Railways. I hope. Sir, that this policy of 
protection will continue and it will be extended to other industries also 
which may be facing crises and are thus greatly deserving help.

The H o n o u r a b l e  Sir  ARTHUR FROOM (Bombay Chamber of 
Ctmmerce): Sir, I feel quite convinced that the Honourable the Commerce 
Bectetary must experience a keen sense of gratification at the approval with 
%Tiich his Resolution has met and I am not going to utter any note of Ai8- 

For that reason I propose to be particularly brief. The Honourable 
Bb WiUiam Currie was the first Member of this Council to rise after the 
Honourable the Commerce Secretary and oii that account, as is frequently 
tke CM, he has been quoted by the following speakers. I too wish to quote 
Om  I hty great emphasis on condition 17 of the first report of the
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Tariff Board. The Honourable Sir William Currie lias quoted tbatr condi­
tion which, Honourable Mem̂ hers will recollect, is that the industry which 
aided must be one which will eventually be able to f^ce worldwide comper 
tition without protection. Well, Sir, in accepting this Resolution, as 
have no doubt this Honourable Council will accept it, we are committing 
Government to further expenditure in aid of the steel industry for a,notl̂ >̂ 
18 months. With that I have no quarrel. I supported the Steel ProtectioA 
Bill in June last year and I do not propose to withdraw my support or rathê r 
the support of my constituency on this occasion, but as I mentioned th ^  i|i 
supporting it, I do not in any way bind my constituency to a policy of pro­
tection and bounties. To both, in principle, I am strongly opposed. Whej^ 
you give bounties you take away fro n one class of people and give to a parti­
cular class.

T he  H o n o u r a b l e  Sat ̂  id RAZA ALT : Rob Peter to pay Paul.
T he  H o n o u r a b l e  S ir  ARTHUR FROOM : That is what it amounts 

to. One industry which perhaps is prospering because it has been weB' 
managed has to pay for another industry. That is what bounties amount to* 
In fact, bounties are dangerous. I should not at ail be surprised if Bojr 
Honourable friend on my left (the Honourable Mr. Ramji) put in an ameodr 
ment that the mill industry might rec(*ive a bounty. They also are going 
through a bad time. The mill industry employs labourers to the numb^ of̂  
200,000 men.

T h e  H o n o u r a b l e  S ir  MANF.CKJI DADABHOY : We want justi(^ 
done.

T tie H o n o u r a b l f  S ir  ARTHITR FROOM : The mill industry in Nagp^^ 
is probably in a happier position tlian that in Bombay. I am not goring tjO 
vote against the Resolution, because, as I said in June last year, I e^oujd- 
like to see the steel industry put on its feet, but what I do want to 1^. 
emphasis on, is that if in a few years it does not show that it can stand 
itself, it is not worth spending further money on it.

T h e  H o n o u r a b l e  Mf. MANMOHANDAS RAMJI (Bombay: Non- 
Muhammadan) : I rise to support the motion that is before the House and i&
doing so I want to n ake a very few observations. I congratulate Govern­
ment on their present proposal to give a bounty instead of raising-tariff valueŝ . 
The principle of raising tariff values whenever protection is intended to be 
given to an industry means a rise in the price of commodities to the consumen 
who form a large class of the population, but in the case of a protection to eok 
industry, when that industry is a national industry, it is right that the imtion 
should contribute towards that protection and towards fostering that industry. 
Therefore the present action of the Government is a right one and I support 
it and I congratulate them for taking this action.

Then, Sir, the Honourable Sir Arthur Froom said that this system of 
bounties means taking away from one and giving to another. It is quite 
necessary when you want to introduce industries in a country, when the inr 
dustry that you want to foster has to face competition with properly and well 
organised aind thriving industries in other parts of the world. Under thos^ 
conditions it would be impossible for any country to start an industry wî l̂ ô l
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State aid and of course when I advocate that idea, I advocate it with certain 
reservations. My suggestion is that when an industry is to be protected the 
thing first to be taken into consideration is how long it will require protection.
I am not one of those who advocate that such industries which would require 
help for 15 or 20 years should be encouraged readily ; but those industries which 
are likely to develop to such an extent that they would need no protection 
beyond a period, say, up to 7 or 10 years. I should not go beyond a longer 
period. '

The Honourable Sir Arthur Frooni indirectly suggested something about 
the Bombay mill industry. I say. Sir, that the Bombay mill industry does 
not require any protection ; they have never claimed any protection, and 
even at this moment they do not claim any protection. With these few re­
marks, Sir, I support the motion.

T h e  H o n o u r a b l e  M r . G. A. NATESAN (Madras: Nominated Non­
Official) : Sir, as one who gave his support on the last occasion to the pro­
tection of steel, I feel called upon to give my support to this motion also under 
the circumstances narrated to us. But 1 feel at the same time compelled to 
make a few observations so that my sup]>ort and the support of those one or 
two Honourable Aleinbers who sat on this side on the last occasion may 
not be misunderstood. They are not here. We wish that it should be 
made perfectly clear that the protection or bounty is given from the revenues 
of India, and the revenues of India come from the pockets of the people of 
India, and they are nostly j>oor; that t h(‘refore when Government with the 
aid of the Legislature ar-* giving a protection or bounty, it should be d ‘H.iitely 
understood, aril that is what is accepted in every other civilized country where 
protection or bounties ar*̂  given tliat it should he given ouly to key industries, 
national industries and on the distinct understandinc; arrived at after a full 
and careful inquiry into the merits of the <‘ase that but for that help, but for 
the protection or bounty the industry in question would collapse. It is equally 
necessary for the Ijegislature which is a party to this and for the Government 
and others who urge sucli protection or bounty that they should understand 
they could (̂ laim it only for a very short time, and that the Government or 
the Legislature which gives that protection for a moment more than is neces­
sary would not be discharging their duty to the people. I am obliged to 
make this remark because the moment the Government began giving protec­
tion to this industry, there have been similar applications from others. We 
therefore expect that the Tata Iron & Steel Company must during the period 
of protection and during the period of bounties make every strenuous and 
honest endeavour to see that a policy of retrenchment is thoroughly pursued, 
that expenses are reduced, and that they will so manage their affairs that 
they do not have to come to us again after the expiry of this period. I make 
these observations because one of my Honourable friends s})oke as if the 
public wanted an assurance from the Commerce Secretary whether he would 
again consider applications from the Tata Company for further help. Yes, 
he would be bound to consider, and others would be bound to consider, auc^ 
applications, only if we are thoroughly satisfied that every possibU a&4 
genuine effort has been made by them to manage their affairs efficiently 
that only as a last desperate step they should come to us for help.
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My HoDourable friend, Mr. Sethna—I am sorry he is not here—said that they 
had come as beggars. But let us realize what we realize every day that nobody 
likes beggars doming in again and again, and that there are beggars of different 
descriptions. I feel constrained to make this remark because I am quite sure 
and many others are also convinced that there are other industries which deserve 
help, and the revenues of India are limited: and those here and elsewhere who 
have so often pleaded for the proper administration of the revenues of India of 
this country must equally be careful that in voting for things like this, they 
aire satisfied that there has been no other alternative. I hope that after the 
31st March 1927 we shall not be put to the necessity of considering any other 
application from the Tata Iron and Steel industry ; that by that time this 
Company would have made every possible effort to manage its affairs without 
coming to us. Sir, I feel compelled to make these observations because I 
do not want that in this matter, in which the Government have behaved very 
well in helping a great national industry, and have shown that in the matter 
of industrial development the interests of the people of India and of the Grovern- 
ment are identical, there should be any abuse of the help given. No one 
with any sense of* responsibility must make any proposals to the Grovern- 
ment or to the Tariff Board pleading for protection or a bounty without feeling 
every moment of his life that when he asks for protection or a bounty, he is 
asking for money which is wrung from the tax-payers of India.

T h e  H onourabt .e M r . R. P. KARANDIKAR (Bombay : Non-Muham­
madan) : Sir, I do not wish to give a silent vote on this point. Some nlonths
ago I sent in a few questions concerning the expenditure of the Tata Iron 
and Steel Works. The object of these questions was to find out how far 
the attention of the Government is devoted to the consideration of the ques­
tion as to whether the bounty that is being extended to that concern...........

T h e  H o n o u r a b l e  t h e  P R E S 1 I)P ]N T : Is the Honourable Member
referring to questions that were disallowed ?

T h e  H o n o u r a b le  Mr. R. P. KARANDIKAR : My point in referring to 
those questions is not t o ...........

T h e  H o n o u r a ble  th e  PRESIDENT: I must ask the Honourable 
Member to give me an answer. Is the Honourable Member referring*to ques­
tions which were disallowed ?

T h e  H o n o u r a b le  M r . R. P. KARANDIKAR: Not to the questions 
but to the object in sending in those questions. With your permission, Sir,
I shall proceed. My object in sending in those questions was to direct the 
attention of the Government to tlie desirability of seeing that when they attend 
bounties to such concerns, the latter must exercise the utmost discretion in 
the matter, that they do not make the management top-heavy, so that the 
articles that they send down are not of the quality which can be secured for 
the same price in the open market. My object in rising just now is th  ̂same.
I am not opposed to bounties ; I am in favour of bounties as I wad in favour 
of protection. That is the only object which I have in view, and if I succeed 
in directing the attention of this House to^the object with which I sent in my 
qtLestions, I shall have gained my point. I am not opposed to this Resolu­
tion.
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*hiB H o n o u r a b l e  & r  DEVA PRASAD SARVADHIKARY (West 
Bengal: Noii-Muliammadan): Sir, my Honourable friend Mr. Natesan’s 
ohaiitable propensities are somewhat of the order that prevails in the riverside 
of Benares where old ladies are seen to go out in the morning with a handful 
of/riee and giving grain to each in a row of beggars who spread their dirty 
liits of cloth before them for receiving alms. If there were many charitable 
ladies in the t^ain, each giving a grain, the beggar in time might have a plate- 
fldi But the row of industrial beggars is large and the donor is one in this 
particular instance. I do not think, Sir, that any protection can be afforded 
to many industries on these lines. Nor do I think that there is any reason or 
MDse in trying to run up credit ledgers with the Recording Angel in this style. 
We are in for protecting this industry within the limitations laid down by the 
QDBditk>nB suggested in the original report of the Tariff Board to one of which 
reference has been made both by the Honourable Sir William Currie and the 
Honourable Sir Arthur Proom, namely, that the industry should be in a posi­
tion in a given time to fulfil certain conditions. It must however be fully 
assisted to do so. We are now proposing to give to it 60 lakhs instead of 90, 
recommended by the Tariff Board in its report before us, a retrenchment that ia 
4iffieult to follow even for the reasons that have been given by the Honour^ 
abk Mr. Chadwick. I quite agree with the Honourable Mr. Karandikar that the 
working charges should be the minimum and the Company wouki be 
redv^cix  ̂the working charges further in the way proposed by it as appearing from 
tibe report of the Tariff Board. Sir William Currie has suggested, Sir, that the 
Glqvemment might have a nominee of their own on the Board. That is a 
i|(;̂ ggsfitk)n that had been made before, but did not find acceptance and I do

^hink it will find acceptance now. To try to interfere with the manage­
ment of a company in this inconsequential way is not likely to be helpful, but 
will on the other hand divest the company to a certain extent of its responsi­
bility. The company had certain proposals for reduction of working charges. 
It proposed to add a third steel furnace to the duplex plant for which it- 
wanted more than the amount that has been recommended and much more 
than is to be paid under the present proposal. That suggestion of its has 
been acceded to, for reasons, I think, that will bear questioning.

“  The Indian Iron and Stoel Company, in a representation addressed to the Tariff 
Board,’ "— the report say.s—“ have suggested that the supplementary protection needed 

Bhould be given in the form of an advance of the capital required to erect the 
t ^ 4  tilting furnace instead of by the payment of bounties. We were unable to entertaii\ 
this suggestion for two reasons. In the first place, it would take at least a year, and 
probalSy longer, to construct the furnace, and it is most unlikely that it would add 
appceciab^ to the steel ingot production until January or February 1927, so that tke 

Iran and Steel Company could derive from it before the 31st of March 19^7 
WOold b^ negligible.”

I D̂ eed not proceed with the second reason tliat has been given. I ask thift 
and the Government wlicther the 27th of March 1927 is the ultima  ̂

Thiele so faor as the prospcvcts and possibilities of this company are concerned. 
T tot may be tlie limit of the time for granting of the Governmoji,t bom^ty  ̂
b ^ t 'Q w p a n y  hav^ got to grow from more to njore ux order that the oomfi- 
tionfi that have been laid down in the clause to which reference has been
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might be possible of attainment. This kind of objection might not be out of 
place on.the basis of what I may call liquidation arrangements for 3127, fnd 
not on the basis of assumption and the desire that many, more years of a useful 
career should lie tlie com}:any. The Tariff Board have reproduced the
cogent arguments j)ut for\x in cl l)y the Comj any u\ legard to this matter. They 
say :

“  The actual output in 1924-26 was close to the estimate, but the output for the next 
two years will, it is expected, be somewhat below it. Tn these circumstances, the Directors 
of the Iron and Steel Company have )̂een (onaiderin^ tlie question whether it might 
not be advisable to instal a third tilting furnace in the duplex plant, so as to increase the 
steel production substantially in the near future. The plant has been so designed that 
this third furnaco can be added with the minimum of fresh capital expenditure, and the 
consequent increase in the output of finished steel would not only lig h ts  the burden of 
the overhead charges, but would tend to bring down the works costs, because the rolling 
mills would be more fully employed.”
But due el^ect hius not lieen given to this reasoning and the possibilities of 
reducing overhead charges have not ))een availed oi. AVe are aii interested in 
1 : inging the works charges to the lowest level, but reasonable asfJistance has to 
l>(‘ given in this direction. The Honourable Mr. Chadwick has told us that the 
charges have to a certain extent come down, and I hope they will come down 
n ôre, for there is undoubted room for retrenchment. \Vhat the company 
]»ro]‘Osed would however have been a fair way of helping the company in 
l:('eping down charges further and it would add to the usefulness and ultimate 
}>restige and stability of the comj>any. That, liovrever, has been denied ancl 
what more has boon denied lias })een brought out by the Honourable Mr. 
Scthna in the various pani^ra))lis that he read out, with which I need not weary 
the House. It is therefore, Sir, why we want to have it laid down in advance 
that, altiiough we are to a certain extent handicapping the Company, we shall 
wlien the year of grace, 1927, comes round refuse furthei assistance irrespective 
of circumstances that would then prevail. Sir, if you do give a bounty, give it  
well, give it adequately, <ii\ e it in time, so tliat it may rê illy help the industry in 
being set up as it ou^lit to 1)0. I am relieved to find that one Honourable Mem­
ber from the Pun jab doos not sliare tli(' views of anotlier Honourable Mem­
ber, and suggests refusal of the })onnty L»Tause tlie indiistry does not happen 
to be within the jurisdi(tion of the riii'.jal) (K)v<'rnmrnt and because a vast 
tract of country lies between the Punjab and the seat of this industry for which 
reason he thinks that protection ought to be charily l̂iven. We have also 
heard the ill expressed and worse ex})lained story of rol bing Peter to pay Paul. 
We have also heard various other stories about one jockc t being benefit/ed to 
the prejudice of- another. I do not think, Sir, that raising of questions like 
these at the present moment and in the present state of our deliberation should 
cloud the issues, particularly as shareholders are not to ha ve interim dividends. 
Changing of horses midstream is never a practical and paying proposition. 
I certainly think that interference, or call it assistance of the kind that Sir 
William Currie has proposed, will help the company. For the present, we 
cannot go bevond the Government proposal, and although I should have liked 
to go a little further, I suj)port the proposal of the Honourable Mr. Chadwick.

The Honourable Mr. D. T. CHADWICK: I do not think that many 
points have been raised in the course of the debate to which I need reply, 
I thank Honourable Members of the Council for the generous view they have 
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taken of this Resolution and the universal support given to it. Putting a 
Gk>vemmeiit nominee on the Board of tlie Company is really one point that has
been largely answered by Sir Deva Prasad Sarvadhikary. It is very useful
to have a watch-dogon a Board to see what is being done with tlie Governmeni
moniee or rather with the monies that the State has given to the ('oinpany.
On the other hand, we do not wish to get too closely entangled in tlie affairs of
any one company.

T h e  Honourable Sir ARTHUR FROOM : A (U^bontare director is qiiite
usual.

T h e  Honoxjrabjle Mr. D. T. ('HAI)WICK : Th^ro liave been many
suggestions of that kind made. I do not pi'opose to give any definite answ<‘r 
for all time. There is, however, the rlitticulty that we fore.w of being mixed up
too closed with the management of a [)artic'ular coin]>any. 1 did not follow
my Honourable friend Sir Deva Prasad Sarvadhikary. The proposal to put in 
a new furnace is under consideration by the Tata Iron and Steel Company
itself. The propoBal which was j)ut before the Board by anoth(^r witness was
that instead of giving any bounties now Government should give the Tata
Company capital with whirh to build the furnace. The Board quit^ readily
said that they were unal)l^ to enterl^ain the proiK)sal in the present situation.
It afforded no relief for the present situation, which is th* u(*ed lo help next
month. The Tata Iron and Steel Company did not ask for a furnace instc'ad of
bounties. Government do not put capital into companirs. The qu(‘stion is 
only about bounties. I have also tried to make it ( leju that in taking
Rs. 60 lakhs, I justified that not on the figure.s that the Board hoped works
costs might be reduced to, but on the most conservative figures given in the
Board’s report. If the Company can get the reduction of Rs, J5 y)or ton in 
works cost, they will be so much better off. \ did not con!it rliat reduction
as being a safe asset. Sir, I move my motion.

The Honourable the PRESIDENT : T1k‘ (jur'stion is :
“ That the following Resolution be. a(ioj)l('d :

‘ This Council rrcommenfls to the  ̂Governor in rouncil that a bounty
should bti paid on manufactured in fnclia Im twceu the IhI of Octobcr
1925 and the .*ilst of March 11)27. snbjcvt lo  the following eonditioifS r—

(1) The bounty should be paid only to firms or eonipftni»‘K m;jnufaeturinp. mainly
from pig-iron made in India from Indian ort*.s, t J iUj:ol.s Kiiilable fur 
rolling or forging iinto any of the kinds of eteel artick‘H Hj>̂ ĉified in Part 
VII of Schedule II to the Indian TariflF Act, 1894.

^2) The bounty should be paid on steej ingots manufaetureil by hucIi llrmn or
companies, and bounty should l>i* paid at Ihe rale of i l s .  12 a ton
on 70 per cent. ol tJio total weight of tlie ingots maniifm;ti:rftl in each
month.

(3) The total amount of the bounty payable under this Rcsohition in the 6 
months ending the 31st of March 1926 should be 18J lakhs and in the year
commencing the 1st of April 1026 and ending the 31st of March 1927, 
should not exceed 41^ lakhs, making a maximum total in all of 60 lakhs

The motion was adopted.
The Council then adjourned till Eleven of the Clock on Thursday, the lOtU 

September, 1925.

306 COTTNca OF STATB, [Oth Sep. 1925.




